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SHRI SANJEEV ARORA: Sir, it is only five minutes now.
MR. CHAIRMAN: Please go ahead.

SHRI SANJEEV ARORA: Now, | come to the issue of out-of-pocket expenses. As
per the last data, which is available on the Government website, 39.4 per cent is the
out-of-pocket expense, which | beg to disagree. Firstly, this data pertains to 2021-
22, which was a Covid year, when most of the expenses were taken care of by the
Government, and secondly, patients also used to avoid visiting hospitals due to the
fear of catching infections during medical care.

Sir, in the State of Uttar Pradesh, a State which is bigger than many countries
in size, the official figure of out-of-pocket expenses is 70 per cent.

2.00 P.M.

Sir, the world average is 10-12 per cent. In some of the African countries, which got
independence along with us, like Botswana, it is 4.3 per cent; in South Africa, it is
5.51 per cent. And the data source is WHO. What | am trying to say is, | am Vice-
President of one of the institutions ...(Time-bell rings)...

MR. CHAIRMAN: Mr. Arora, | will allow you to resume later on. Hon. Minister of
External Affairs, Shri S. Jaishankar, to make a suo motu Statement under Rule 251 of
the Rules regarding Deportation of Indian Nationals from the U.S.A.

SUO MOTU STATEMENT BY MINISTER
Deportation of Indian Nationals from USA

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S. JAISHANKAR): Sir, | rise to
apprise the House of certain developments pertaining to deportation of Indians from
the U.S.A. Hon. Members are aware that people-to-people exchanges constitute the
bedrock of our deepening ties with the United States. Indeed, more than any other
relationship, mobility and migration has had a key role to play in enhancing its quality.
Sir, the House would also share the view of the Government that it is in our collective
interest to encourage legal mobility and discourage illegal movement. In fact, illegal
mobility and migration has many other associated activities, also of an illegal nature.
Moreover, those of our citizens who have been inveigled into illegal movement
themselves become prey to other crimes. They are trapped into both moving and
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working under inhuman conditions. Members are aware that unfortunately there have
even been fatalities in the course of such illegal migration. Those who have returned
have also testified to their harrowing experiences.

Mr. Chairman, Sir, it is the obligation of all countries to take back their
nationals if they are found to be living illegally abroad. This is naturally subject to an
unambiguous verification of their nationality. This is not a policy applicable to any
specific country, nor indeed one only practised by India. It is a general accepted
principle in international relations.

Sir, hon. Members would be aware that the process of deportation is not a
new one, | repeat, not a new one, and has been ongoing for several years. | would
like to share with the House details of deportation from the United States since 2009.
Their numbers, year-wise, as available with our law enforcement authorities is as
follows: In 2009, the number of deportees was 734; 2010 - 799; 2011 - 597; 2012 -
5303 2013 — 515; 2014 — 591; 2015 — 708; 2016 — 1303; 2017 — 1024; 2018 — 1180;
2019 — 2042; 2020 — 1889; 2021 — 805; 2022 — 862; 2023 — 617; 2024 — 1368; 2025
— 104.

Sir, deportations by the U.S. are organized and executed by the Immigration
and Customs Enforcement, ICE, authorities. The standard operating procedure for
deportation by aircraft used by ICE that is effective from 2012, | repeat, that is
effective from 2012, provides for the use of restraints. However, we have been
informed by ICE that women and children are not restrained. Further, the needs of
the deportees during transit related to food or other necessities, including possible
medical emergencies, are attended to. During toilet breaks, deportees are
temporarily unrestrained, if needed, in that regard. This is applicable to chartered
civilian aircraft as well as military aircraft. There has been no change -- | repeat, ‘no
change’ -- from past procedure for the flight undertaken by the U.S. on 5 February
2025.

Hon. Chairman, Sir, we are, of course, engaging the U.S. Government to
ensure that the returning deportees are not mistreated in any manner during the flight.
At the same time, the House will appreciate that our focus should be on strong
crackdown on the illegal migration industry, while taking steps to ease visas for the
legitimate traveller. On the basis of information provided by returning deportees about
the agents and others involved, law enforcement agencies will take necessary
preventive and exemplary actions. Thank you, Sir.

SHRI SHAKTISINH GOHIL (Gujrat): Sir, clarifications.
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MR. CHAIRMAN: Please take your seat. ..(Interruptions).. Hon. Members, please
take your seat. ...(Interruptions)... Will you take your seat”? The House has to run on
some Rules.

SHRI SHAKTISINH GOHIL: Yes, Sir.

MR. CHAIRMAN: Your leaders are aware of it. ..(Interruptions)... Please take your
seat. .. (/nterru,oﬁons)... Your party has not given your name. Hon. Members, under
Rule 251, a statement may be made by a Minister on a matter of public importance
with the consent of the Chairman, but no question shall be asked at the time the
statement is made. ..(Interruptions).. One minute. Have some patience. Don't
jump the gun. My permission was taken by the hon. External Affairs Minister to make
the statement today. There was a request from the Leader of the Opposition and that
was agreed by the Parliamentary Affairs Minister and the Leader of the House that
looking at the public sentiment and need for clarity, some brief interventions may be
allowed. | examined the requests that came from both sides and | took the call that |
will be making a departure that will not graduate to a precedent. | would urge the
hon. Members whose names have come to me to make brief interventions, up to
three minutes. | call upon Shri Randeep Singh Surjewala. Three minutes.

2t Yoty g gRowaren (RISRYM): U Sit, dieqar fawg i faeer #301 St
ST, S TS TSI ¥ HUR SSHY UR A BT AT, 140 BRIS YR Bl
AT B g1 QU S TR, 81 H gUdel, Ui H ek IR @i givet giar
TN | ER, A T w31 St 9 38 9 e iRt &l

Tgell, TIT IRGR ST © fh 5 BRax! Y 104 IR, 94 19 Afged ot
ITTfAreT off, ST BTA H BUhe! AR Tidi H STofN RN 40 €S Bl AT HIA1 Tl,
rad R U craele 81 217 39 MM diid I SHd] STaR" AR IS 17 3R
ARBR Ul Y BT T ARPR Sl & [ U 7 ST, 25 SR HIRA &, [TTeh]
IARPT st TR I g8 A FdTe™ &) IR B Y871 22 R YRA I I8 FdgR
TS M Hare! IT SUAS! BT FIe8R 8 T TP AFA Fde8R 87 39 IR WWHR AT
feogof}y ®aft?

TR, TR FIRMBHLT I8 & fhd 89IR iR IR 87 89 9 Al o, Sl
TAR YTS-98 3R g2 SioliR] 3R 8BS H 99 HR 31U, TR 7,25,000 H I fa-
IR U YR B, T2 IR 7 f$E e Fex # 53] s a¥id J §§ Hx @]
g, Sd T BIAT © 3R T MU IAdI consular access ST 87 INRT
FARB B g fh I 3Ed! IR, TH WRBR — TR H° TR 100 RIS BUI G
B dTell 3R b el e dTell IRBR I8 Gl & fh A 7,25,000 YR 39TV
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T b Y T &1 RIS ISR & BT 18T HRA dToll IRGR 7 ST § UTs, 7 [T
STl < UTg 3R AR Ui & T8 ¥8d B, Th-Udh U STHIA JadhR, U1
The R gB) A N7 I87 7T 39 $9h IR H ARBR R HIN? G, Al
FARTHRI T8 [ 9 BIAFAT ST BICT AT Hodb AR ITb! IITUNT AT A
fa@THx Sh ANRGT BT Jsouid 3R AT BT & IR H JHRBT BT AL AF
o Fodr 7, a1 g Il 21 faar Ghd ? 98 Wi 949, 919 1993 H 89R TS ST &
M .......(Time-bell rings )... With due regard, Sir, just one line. "

MR. CHAIRMAN: You have made your point. | made a departure believing in
everybody's commitment. ... (Interruptions)... Shri Tiruchi Siva. ...(Interruptions)...
| will not. Please take your seat. ...(Interruptions)... For a change, obey the Chair.
...(Interruptions )... It will be the first of its kind. ... (Interruptions ...

Nothing is going on record. ...(Interruptions)... Shri  Tiruchi Siva.
...(Interruptions )... What is this? You are a senior man and still doing it. Can there
be more abuse of a privilege extended? It is intervention. The hon. Member has
misunderstood it. It is intervention. Please go ahead. ...(Interruptions)... | said, |
allowed interventions. He can ask. Please go ahead.

SHRI TIRUCHI SIVA (Tamil Nadu): Mr. Chairman, Sir, | said that it is not pointing
fingers at anyone. We just need some clarifications. We accept what the hon.
External Affairs Minister said that it is an ongoing process. The deportation of illegal
migrants has been happening. But what we have heard now is that the way they have
been sent is not in a proper manner. | would like to know whether the Indian Embassy
has been contacted by the US Government and have given information that this
number of people is going to be deported. In that case, what was their reaction?
What we hear through media is that these people were handcuffed, they were ill-
treated, stranded for more than 14 hours, etc. It is totally inhuman. Nobody will admit
that, either Government or us or any human. They are all Indians. First of all, the
deportation should happen in a proper manner. Why should it be Air Force flight
where there will be less comfort? We know it very well. What steps has our
Government taken, if at all it has been informed about their deportation? How many
women were there? How many children were there? After they reached India, has the
Government reached out to them to know their experience and tried to address what
happened? Is there anything to be contacted with the US Government? What are the
plans you have ? Thank you very much.

* Not recorded.
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SHRI SAKET GOKHALE (West Bengal): Sir, | very carefully listened to the hon.
Minister’s statement. What baffled me is that the hon. Minister is more focussed on
defending the US deportation policies than the interest of our own citizens. One thing
which stood out in the statement of the hon. Minister is that from the year 2016, the
number of deportations of the Indians has doubled. We know which Government was
in power in 2016. That Government continues to be still in power. According to a
survey by Pew Research Centre, in 2011, there were 4,25,000 undocumented Indian
migrants in the US. In 2021, that number has gone up by 70 per cent to 7,25,000. The
US is just one part of it. Hon. Prime Minister Modi personally requested the Russian
President, Mr. Putin, but there are still Indians who are being forced to serve in the
Russian Army. They are dying on the borders of Ukraine. They have still not been
repatriated to India despite PM Modi's request. Sir, | have some very pointed
guestions. | am going to keep it short.

MR. CHAIRMAN: Please.

SHRI SAKET GOKHALE: Sir, at first, as we talk and we hear in this House, almost
every hon. Minister, every hon. Member, when they speak from the Treasury
Benches, say that we are the world's fifth largest economy and we are soon going to
be third largest. We are a Vishwaguru. Sir, as a Vishwaguru, | am asking through you:
Are citizens being shackled in chains, their legs being shackled together, being
handcuffed? ...(Interruptions).. When countries like Colombia, which do not even
figure in the top ten, can send an aircraft and bring their citizens back with dignity,
what stops our Government from sending one aircraft? We do not have a shortage of
it What stopped the Government ?

MR. CHAIRMAN: Thank you.

SHRI SAKET GOKHALE: No; Sir. | have just one. You said, three minutes. That is all
| am requesting. Why have we not been able to ensure a dignified and humane
repatriation of our citizens? That is number one. And, number two, Sir, the hon.
Minister made a very important point about undocumented migrants facing a lot of
risk. The migrants have gone to the U.S., have gone through the Darien Gap, through
the northern border. Many of them are frozen and died on the northern border as well.
So, the question is: What process does the Ministry have? It is because clearly there
is economic distress. They are running away from the country in search of better
opportunities. What processes do we have? Indians are trapped in Cambodia and
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made to work in call centres. How is the Ministry --beyond protector of emigrants, it
does not do much--ensuring that so many Indian citizens do not have to risk their
lives to run away from a failing economy and go to other countries illegally? Thank
you, Sir.

MR. CHAIRMAN: Hon. Members, before | call Sanjay Singh, | would urge you that
comprehensively issues have been raised by Randeep Singh Surjevalaji, Tiruchiji and
Saketjialso. Avoid repetition ! Shri Sanjay Singh.

st Wit Rie ([rshia Irorermt & feelh): \wrafey weied, YR g &1 w991
A & AR T H3T Sf qR-R RGBT A YT ST 3R Redl DI b TG
DR &1 H ATTh ATEH W IS! [T9dT H A1 faer #T SIf A Y&-T1 arsdi § 16 81
H gIdel, IRI H 9] ST .. ().

it AuTafer: ST S, I8 99 0 Sff 68 b o

it ot e IR, M Aleh | ITah! YR T 1] ... (AEH)... |, |{ard i

G Iyl

MR. CHAIRMAN: One minute. | would urge the Members... ...(Interruptions)..
Randeepiji has already made that point. ...(Interruptions)..

it wore fie: 9=, §aTe A1 G <iRTQ1 39 31T 1 a1 &1 G eAiforg|

MR. CHAIRMAN: Okay, go ahead.

ot Gorg fE: S0 39 dd I M $ 91¢ R DI &Rl IR 99 d Sa, df 19 ot
ID] FHE S & o TIR 8T €1 GR, 379+ &Rl WR SRATM & Pl 99 § g9R
ANTRDT BT o ST T 3T 5 S fohar, S A1 dF 37 s &F 8 3l 31y
IBT WG B X2 &) THNT €Ral R Pl 97 H Sh] 1T T AR dTh] Tadi =
W 48T [ BIC-BIC Q27 YT STETST HSTBR U ARTRB] DI AT-30 S 4 o1 X5
g, Al T YRT G¥BR B AN © fob 319 31T STaTet ol ?

MR. CHAIRMAN: Thank you.

it <ot Ry 39 IYehT H SR T T 376 B &1 ... (AT Y °Sh)... 7 g Y
IO ARSI Bl o9 & foTT Bis T J1SHT 997 38 8 7 X, AT 3ifcd 9a1e 81 399
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33 YOI b AN 2, RATM S AN A, GO &b AT &, . G1. & AT A1 H A go=1
TS g b JATYDT GRAT IR IFRIDBT D1 A1 BT TSI AT AT AR ATqh] Ul Ih T8l
TS| A IHb TR H ST DI DI Tb 81 Dl JATY S D1 BRI b T2
o1 {5 b claele # .. (FQYT)... 31T AT ... (99T &Y €6eY)... U STerel | 104 AR &l
ST AN 3 T TT ..(FAHH)... U CIgelc & SIS | 104 AT 3FRIGT |

fEgeIT Y Y| ... (e ).

MR. CHAIRMAN: Prof. Manoj Kumar Jha. ..(Interruptions).. How many times?
..(Interruptions )..Shri Randeep Singh Surjewala had, in a very focused manner,
raised. ...(Interruptions )..Please do not repeat. ..(Interruptions)... | expect from you
that you will add extra.

PROF. MANOJ KUMAR JHA (Bihar): | will not repeat.

MR. CHAIRMAN: It is because the hon. Minister has taken note of what has already
been said.

PROF. MANOJ KUMAR JHA: Sir, | assure you, | will not repeat any of the points
mentioned by any of my colleagues.

MR. CHAIRMAN': Please go ahead.

PROF. MANOJ KUMAR JHA: My first query/explanation from hon. Minister is this. It
involves us all. The images were worrisome. And, that is why; you have made a suo
motu statement. It is because the images were worrisome; | have a couple of
clarifications to seek from you. How much advance notice the Government of India
received for this U.S. deportation and how many much more are in the pipeline? That
is number one. Number two, did the Indian Embassy or the Consulate provide any
kind of legal or consulate service sought by them? And, if not at all, what was that?
What is the Government doing about the agents and agencies which openly on their
website claim that they will make you reach your favoured destination? Before |
conclude, my query is this. They might be illegal infiltrators or whatever for U.S., but
for us, they are our genuine citizens. ¥ AR ARTR® &, AR i@a AR ARTR® T, how
does this deportation align with India’s broader policy on protecting its citizens
abroad? Will the Indian Government raise this, particularly, the inhuman aspect of it
which scares us all, intimidates us at a multilateral platform or in a bilateral manner?
Thank you very much, Sir.
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MR. CHAIRMAN: Dr. John Brittas; only new points.

DR. JOHN BRITTAS (Kerala): Sir, being a Member of the Standing Committee, that
is, MEA, please give me three minutes.

MR. CHAIRMAN: Do not ask time. Make only new suggestions.

DR. JOHN BRITTAS: Sir, only new. If it is old, please strike it off. Is it not a fact that
countries like Columbia, Mexico, Brazil ... (Interruptions)...

MR. CHAIRMAN: It is the fourth time that you are reiterating. It has been said.
..(Interruptions)...

DR. JOHN BRITTAS: Sir, | am quoting ...(Interruptions )...
MR. CHAIRMAN: Please, | appeal to you ...(Interruptions)..

DR. JOHN BRITTAS: Sir, | will only say new things. ...(Interruptions).. My question
is ... (Interruptions )...

MR. CHAIRMAN: Prof. Manoj Kumar Jha came with new points. Come with new
points. ... (Interruptions)..

DR. JOHN BRITTAS: My question is ...(Interruptions)... Sir, only new points. Is it not
a fact that New York Times reported that military planes have rarely been used in the
past by the U.S. for deportation? This is first question. And this is my second
question. Hon. Minister listed about the deportations. In the past, all its deportations
the Minister referred, were they undertaken in passenger aircraft or military aircraft?
Third, as per the Unstarred Question on 28.07.2022 in Rajya Sabha, is it not a fact
that the hon. Minister had said, "..any violation of immigration laws is brought to our
notice, our missions/Posts abroad seek counsellor access..." In this case, were our
missions alerted, were the details provided to our mission? My fourth question is this.
In the international Human Rights Conventions, India is a signatory to U.N. Human
Rights Treaties. Is it a fact that it emphasizes humane treatment in deportation
cases? And the fifth question is on lack of data. As a Member of the Standing
Committee, we have been agitated over the lack of data with regard to the Indians
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abroad. And the sixth point is on illegal agents. Will the Government do something to
ensure that illegal agencies are busted? Thank you, Sir.

MR. CHAIRMAN: Hon. Minister, would you like to respond? ...(Interruptions)... Hon.
Members, please bear with me. ...(Interruptions )... Hon. Minister. One minute. Prof.
Ram Gopal Yadav. Unfortunately, there was no input from your side and, therefore, |
thought... ... (Interruptions)... No, that has been covered. ...(Interruptions )... Professor
Saheb... ...(Interruptions)... | urge both the professors to be in the same boat today.

1. IM 9T qed (IR U<): AN HBlgd, H AF-1g 7301 St 3 I8 S
el § 5 I8 <1 fuIced gon g, 1 AU 39 Usel 59 HeY H d8l &
3BTRS Fradia gs 1?7 HRT GERT U I8 & b S ol 374l a1 ugel 41 f$aie
gU &, 91 981 W ITD] BIs HURT 2 3R PR AURT B, T SHB! o B 3T gl
PY S? HEIGY, A STHBRI | I8 91d & fob T&1 A & Uy |y 8, b aal U
dgd 9Tael & and now they are being deported. ST Sl ?ﬁﬁ 2, 3T 39 Qi_zﬂ ERGI
DI b fe AT & U fha= FuRT & 3R 91 I9 |URT DI 9RA H A DI

goIToTd & SITQT 7

MR. CHAIRMAN: Dr. M. Thambidurai, one minute.

DR. M. THAMBIDURAI (Tamil Nadu): Sir, as all our Members have already raised, |
am also concerned about how they are treated.

MR. CHAIRMAN: Make only one point.

DR. M. THAMBIDURAI: Sir, | am making the point about how they treated our Indian
people while sending them back here. The next point | want to raise is this. Mr.
Trump has become the President of the US. Our Indian-origin lady, Ms. Kamala
Harris, fought against him. She lost the election. She is an Indian origin from Tamil
Nadu. | fear as so many Indian people, including Tamils, are residing in America. |
would like to know whether any revenge is going to take place on our Indian people.

MR. CHAIRMAN: Thank you.
DR. M. THAMBIDURAI: No, no, this is a serious matter.

MR. CHAIRMAN: You have raised the point.
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DR. M. THAMBIDURAI: Because our candidate, Ms. Harris, has contested the
elections and lost.

MR. CHAIRMAN: You have raised the point. You have raised a good point.

DR. M. THAMBIDURAI: Therefore, | want to know whether such kind of revenge
takes place.

MR. CHAIRMAN: Now, Shri Sandosh Kumar P.

SHRI SANDOSH KUMAR P (Kerala): Sir, | would like to seek two clarifications.
Number one: Mr. Trump will be in power for the coming four years. So, how many
more deportation we are expecting in the coming years? Number two: There are
many households in U.S. where family members have different legal status. Some of
them may be legal, some of them may be undocumented or migrants like that. So,
do we have any clear-cut data on this? How many families are like this? And, what
about the students of US?

MR. CHAIRMAN: Thank you. Now, Shri Sanjay Raut. Briefly, you have one minute.

11 JAST ST (FBRT): WX, §H I8 AASI Ve © b President Trump EAR FET H31
St & i gl

it T wilsT o gy

Y ST I8 FAR T AT SN o1d U S I §, BT ¢} (e gall &, alfh
AT S & T8I Uga A Ugel AR AR &l T8l Wol A1 51 H U FlRfhderT arsd
21 d ST 18,000 AT bl ITUH HST X &1 AT AIGT Sl G81 SN President Trump A
37 18,000 ST & TR H Bhls FhRIHD dTd BT ATed & 2

DR. FAUZIA KHAN (Maharashtra): Sir, | have just query. Is it true that the U.S.
President Donald Trump has signed an Executive Order to cancel student Visas for
non-citizens participating in protests related to the Israel-Palestine conflict? Is this
true that the United States of America, who calls themselves the sole custodian of
human rights and democracy, is doing this for protesting? What is India’s stand on
this?
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MR. CHAIRMAN: Now, hon. Minister. ...(Interruptions )... No, no. | have give time to
one Member from party. ..(Interruptions).. Now, hon. Minister. Please go ahead.

SHRI S. JAISHANKAR: Sir, a number of Members raised issues, which you pointed
out, were repeated. So, | will answer issue-by-issue. In some cases, it will reply to
multiple Members. Sir, the first issue which was raised by Mr. Surjewala. He said,
‘Do you know that 104 people were brought back yesterday’. Of course, we know.
We were the people who verified the nationality. We were the people who gave the
aircraft clearance for the flight to land. So, yes; | know 104 people came back in
2025. | also know that five to seven times the numbers came back in 2009, 2010,
2011, 2012, 2013 and 2014. So, let us not make out as though this is something which
is a new issue. This is an issue which was happening earlier.

Second issue, Sir. Many people asked me, ‘Did we have Consular access to
these 104 or others who are in detention?” In many cases, Sir, Embassy would like to
have Consular access to any Indian national. But, that national has to request
Consular access. In many cases, they have not requested. So, we were not aware.
But, in every case, we have obtained passport details, we have checked their
verification, we have ensured that they are Indians, and we have had contacts to
ensure that that is the case.

And then, Sir, there is the next issue. After their return, are we making an
effort, which hon. Member, Shri Tiruchi Siva, asked? Are we making an effort? Yes.
In fact, that is why, the authorities have been given instructions, and | would urge
hon. Member, Shri Sanjay Singh, not to misrepresent that instruction. They have
been given instruction to sit with every one of the returnees, find out how they went to
America, who the agent was, how this illegal industry happened, how we can take
precautions so that this does not continue.

Now, what precautions we can take so that this does not continue. We are
being very, very sympathetic and solicitous to the predicament of the people going.
So, | do not want the House or the public to have a wrong understanding of how they
were received. They have come through a very difficult experience. They were misled
by agents. | will come to the issue of action after this. Then, one hon. Member had
raised an issue saying that the numbers went up after the year 2016. Sir, | was very,
very ‘bureaucratically correct’.

MR. CHAIRMAN: What is meant by ‘bureaucratically correct”?
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SHRI S. JAISHANKAR: Sir, it means, | follow a bureaucratic database to ensure that |
gave before the House a very, very similar, comparable number from the same
database. ... (Interruptions )...

MR. CHAIRMAN: So, as a healthy practice, let everyone follow the bureaucratic
practice.

SHRI S. JAISHANKAR: Yes, Sir. Now, if one looks at the Homeland Security data,
the American Homeland Security Department has a report about aliens removed by
criminal status, the country or nationality. ...(/nterrupt/ons)... For India, actually, that
number is ... (Interruptions)..

MR. CHAIRMAN: | am shocked. | allowed indulgence. ...(Interruptions )... No, what is
this? ...(Interruptions)... You are not listening to the hon. Minister. ...(Interruptions)... |
am so sorry. ..(Interruptions)... | will be careful next time. ...(Interruptions )... | will be
careful next time.

SHRI S. JAISHANKAR: Sir, the Homeland Security Department data actually shows
prior to 2014; the American numbers were actually close to a thousand. The numbers
| have given as can be seen in the Statement are from the Bureau of Immigration. In
many cases, possibly, because they were not issued emergency certificates, they
may have been treated differently or maybe they went to some other country. So, |
would say, we should look at this in an overall manner, rather than try to make
clubber points about which year it was a little higher than which year.

Then Sir, the issue came about a military aircraft being sent. Now, some other
hon. Members also raised their concerns, ‘have military aircraft being sent before?’
Sir, we have looked at the deportations for the last fifteen years. It is up to the
authority of Immigration and Customs Enforcement to charter an aircraft; it could be a
military aircraft, but, whichever aircraft comes in, it is under the authority of the ICE.
The procedure whether it was the military aircraft or it was a chartered aircraft was
exactly the same. ..(Interruptions).. Then Sir, the issue came up, was there any
advance notice given. ...(Interruptions)..

MR. CHAIRMAN: Only what hon. Minister is saying will go on record.

SHRI S. JAISHANKAR: Sir, advance notice was given and there was Consular access
done; we have checked all the procedures. ...(/m‘errupz‘/ons)... Then, Sir, the issue
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was raised, ‘Do they have property?” We are not aware if they have property. But, if
they have anything, we will be responsive to that.

THE LEADER OF THE OPPOSITION (SHRI MALLIKARJUN KHARGE): Sir, in protest,
we are walking out.

(At this stage, some hon. Members left the Chamber. )

SHRI S. JAISHANKAR: We do not have data on illegal immigrants and the issue about
student Visas being cancelled, does not apply to Immigration. Thank you, Sir.
..(Interruptions )...

MR. CHAIRMAN: WEell, all we can say about the Statement of hon. Minister is, he has
been very comprehensive and responded to all issues raised. Now, Shri Sanjeev
Arora will resume his speech on the Motion of Thanks on the President’s Address for
the next three minutes.

(MR. DEPUTY CHAIRMAN in the Chair.)

MOTION OF THANKS ON THE PRESIDENT’S ADDRESS - Contd.

SHRI SANJEEV ARORA (Punjab): Sir, when | was interrupted, | was speaking about
the issue of 'out-of-pocket expenses', which | had already addressed. | have
mentioned that our country has a high out-of-pocket expense burden.

Now, | would like to move on to AIIMS. We have established 23 new AlIMS
hospitals, but there is a shortage of nearly 40 per cent of faculty members in these
institutions, and non-faculty positions are also approximately 30 per cent less. My
request is that if the Budget is increased, we can afford to pay more and recruit
additional professors, faculty, and non-faculty members for our hospitals.

Sir, now | would like to discuss regulations on private hospitals. Private
hospitals charge arbitrarily across States due to lack of control over their charges.
Consumables and diagnostic tests are overpriced due to the absence of price
standardization. Even after setting ceiling prices for certain procedures, such as knee
replacements, hospital charges have increased. Let me illustrate this with an
example. | have two bills here, one from a corporate hospital and the other from the
open market. The same item is available for "64 in the open market, while it costs
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